CENTRAL ELECTRICITY REGULATORY COMMISSION
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Petition No. 410/MP/2024
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Record of Proceedings

Due to a paucity of time, the matter could not be taken up for hearing and was
accordingly adjourned.

2. While adjourning the hearing, the Commission directed Respondent, PPCL, to

submit the technical justification for adoption of composite billing up to the Minimum
Technical Limit (MTL), including the following, on or before 10.5.2026, after serving
copies to the other parties:

a) the OEM-recommended MTL parameters for the Bawana CCGT modules;
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b) the manner in which such MTL has been considered for billing purposes;

and
c) the operational/ technical constraints necessitating composite billing up to
MTL.
3. The Petitioner may submit its response to the above, if any, on or before
25.5.2026.

4. The Petition shall be listed for hearing on 4.6.2026.

By order of the Commission

Sd/-
(T. D. Pant)

Joint Chief (Law)

ROP in Petition No. 410/ MP/2024 Page 2 of 2

A



